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PUNJAB SECL'RITY 01: STATE (H. P. AMENDMEKT ACT) 20 5 

(b) Other Instruments exceeding lOOOm Fee per instrument Rs. 1 5.00 
for first IOOOrn !us Rs. 3.00 for P every addtiiona 100 meters or  
part thereof subject to maximum , 

of Rs. 75.00 

Not exceeding 1000 m 1 5.00 
but exceeeing 500 m 
Not escecding 500 m 
but exceeding 100 m 7.50 
Not excediqq 100 m 4.50 

10. Clinical Thermometer 0.20 per unit 
11. Water meter (domestic type) 5.00 per meter 
12. Electricity meter 5.00 per meter" 

3. In the said rules for the existing Schedule XIV, the following Scl~edule 
XlV shall be substituted, namely.- 

(See Rule 29) 

~icensing and renewal fee for manufacturers, dealers and repairers of 
Weights, Measures, Wej~hing or Mcasu ring inrtnrmeuts. 

(a) Manufacturer Rs. 100 per annum (calendar year) 
(b) Dealer Rs. 75 per annum (calendar year) 
(c) Repairer Us. 50 per annum (calendar year)" 

(R.H.P., Dated 2-5-1981 Page 634-636) 

THE PUNJAB SECURITY OF STATE (IfIMACHAL PRADESH 
AMENDMENT) ACT, 1980 

(Am No. 11 d~ 198111 
ARRANGEMENT OF SECTIONS 

Sectiolrs : 

I. 'Short title and comcncement. 
2. Insertion of section 4-A. 

(Received the assent of the Governor, Himachal Pradesh, on: the 1 lth May, 
1981 and was published in R.H.P. Extra, dated the 13th May, 1981 at page-3SO). 

An Acttoanlend the P11.njab Security nf State Act, 1953 (XI1 of 1953)asin 
force in the territories added to Himachal Pradesh under section 5 of the Punjab 
Re-organisation Act, 1966 and as made applicable to the areas which comprised 

--.-- . -- 
For statcmcnt of 

-- - - --.---- 
' Object and Reasons see R.H.P. Extra, datcd 11-10-60, Page 910, 
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in:&achal l?~adesl~.immed!a tely.bcfo~(the first November, 19 66. side thc Govern- 
m ~ n t  offIndia Noacation.  Nor 4-6]60-Jud~lT~UTZ;10, dcitei119-1-1g60. 

BE it enacted by .the Legislative Assembly of Rimacilal Pradcsh io the 
TI:irty-first Year of the Republic of h d i a  as follows :- 

1. Sl~ort title find cornmencc~~l~nt.  -(I) This +4ct ..may .k caUeJ the 
Punjab Security of State (Himachal Pradcsh Amendmeht). Act,' 1'980. 

(2) It shall come into force at once. 

2. Inserriojr of scctio:~ 4-A.--.4fter the existing section 4 of the 'Punjab 
, Security of State Act, 1953 112 of 19531, as in force jo the territoriesadded to 

Himachal Pra'desl~ under section 5 of the" Runjab< Reorganisation Act, :f 966 
(31 of 19661 and. as mde:applicable to the a m s  which. comprised &in ~EirnacliaJ 
Pradesh immediately before the I s t  November, 1966 vide, the Governn~ent of 
India No tication No. 4f6/60-Jud-11-UTL-10, dated 19-1 -1 960, the follo~ving 
nsv section 4-A abng  with' its heading Shall be inserted, namely :- 

"4-A Conlro! of camps, dM! -  or parades.41) The State Government may 
in the rntcrest of publlc prohibit or bnpog such condition as may 

. be necessary on the h o l d i ~  of, camps for performance ofdrill, parade 
or taking out processions etc., with or without arms or any article, 
Iweapons .or. - i~nplen~?nts capable -of bei ng .used as .arms by any -class 
of persons or organisations whoscractivities .are:in ihe opinion of. the 
of the State Governrncat subversive of law and order. 

.'[2) Any contravention of an order made under this section 'shall be 
punishable with- imprisonment which may extend to'two .pears, 
or with he;'ar with: 60th". 

THE C R M A I ,  LAW AMENDMENT ACT, 1932 

ENFORCEMENT OF SECTION 7 OF TJ3E ACT 

HOME DEPARTMENT 

NOTIFICATION 

Sl1imIa47 1002, the .-6t/z. September, : 1 980 

No. Home-Ii (E) 5-10/80.--In exercise of thc po~vcrs vested in him under 
:mbisection (41 - .of , seetion 1 of - the Criminal h w  A~nendment, A-c t, 1932 (Act 
Nov.23 af -1932) Gd.all other powers cnablinghim i n  tiis behlf;dieGovernor of 
Hhuachal ~radesh is pleased to direct that section 7 oi this said Act  shall comc 
into.force.in the State .of- Hirnaclra1,Pradesh .withh immediateeIfect. 



me under sectlon 2[b) read wlth section 1 I or the East Punjab Molasses 
(Controt) Act, 1948, as applied to the State of .  Himachal Pradesh, 
I, S. S. Negi delegate my powers exercisable under Sectlon 6 of the 
Act, ibids to the Deputy Exclse and Taxatiqn Commissioners North Zone 
and South Zone and d i r e c t  t h a t  they shall exerclse these powers and 
perform the dutles during therefrom with effect from the date or this 
notlllcatlon In respect of  the  districts covered by their respective 
Zones. 

(Xe.1 . . ., 
Controller/Excise 2nd 

Taratipn Commissioner, H.P. 

R.H.P. Dated 28th Aprll, 1984, Page 448-449. 

NOTIFICATION 

Under 

THE PUNJAR PRE-EMPTION ACT. 19 13 

REVENUE DEPARTMENT 

NOTIFICATION 

ShImIa- I7 1002, the 23rd August, 1984 

No. 10-3169-11-Rev.5.-In exercise of The powers Conferred by 
Sub-section (2) or section 8 of The Punjab Pre-Emptlon Act, 1913 ss 
applicable In the areas comprised in Hlrnachal Pradesh b e f o r e  1st 
November, 1966 the Governor, Hlmachal Pradesh,Is pleased to declare 
that no right of Pre-emptton shall exist wtth respect to Urban and 
Village immovable property as welIS as Agricultural Land when 
purchased by any member o i  the Scheduled Castes rnentloned in Part 
X or Schedule to the Constitution [Scheduled Castes) order, 1950, In 
the sald areas. 

(R.H.P. Extra., Dated 1st September, 1984, Page 1535). 

THE PUNJAD SECURITY OF STATE (HIMACI.IAL PRADESI-I 
AMENDMENT) ACT, I 984 

IP,ct No. 7 of 19843' 

ARPmGEMENT CF SECTIONS 

Sections : 

I. Short title and  cor.~nencerncnt. 

2; Amendment of section 4-A. 

3. Eepeal end savings. 
( ~ e c e ~ v e d  the assent of  the Governor, Hlrnachal Pradesh, on the 

29th April, I984 and was published In R.H.P. ( ~ x t r a . ) .  dated the 1st 
May, 1984 at Page 810). 

An Act further to amend the Punlab S e c u r i t y  of State Act, 
1953 (Xtl  of  1953) as In force In the terrltorles added to Hlmachal 

1. For the S t a t m n t  OF Objects a d  R e a m B  s e ~  u.1r.P. a t r a . ,  datcrl 1 4 t h  W c h ,  

19'4. page 46e. 



Pradesh ~ ~ n d e r  section 5 of ttie Punjab Re-organisatton Act ,  1966 (31 
of 19661 and as made :~ppllcable to ttie areas whlch comprised in 
I-llmachal Pradesh immcdin:c!y before the 1st November, 1966 d i  the 
Goscrnment of  India notlflcatlan No. 4/6/60/Judl-11-UTL-10, dated the 
19th January, 1960. 

BE it enacted by t:;c 1 , c ~ i s l a t i v ~  Assetlibly uT Hi~r!rchel Pradesh 
In t h e  Thirty-fifth Year ci the Republic of 111die 2 s  folln~vs :-- 

1. Short titte and ~arnmencernent.--(1) This Act rr.ay be called 
the Punjab Security of State ( I I lnr~ch~1  Fradesh ~ n l e n d m e n t l  Act, 1984. 

(2) It  shall  be deem-rl t o  have come in to  iorce a i t h  efiect Irom 
the 18th day o t  January, t q R 4 .  

2. Amendrncnt a t  sectIan I-A.--For t h e  cxlstlng v/urrls and slgn 
ttcamps for periormance of dril l ," occurrlr~g !n sub-section I 1 1  oi 
section 4-A of  the Punjab Security of State A r t ,  I953 (1': of 19531, as 
in iwce In the territories added ta Hinachal Prades:, under 9 c t i c n  5 
of the Punjab Re-organisatlon Act. 1966 (31 of 1966) anJ o~ nlnde  
agpl~cable t o  the areas, which comprlsed In tllrnarhnl Pradcsh 
Irnmedlat-ly belore the Ist November, 1966, rhe words "ramps or 
perinrmsnce of drlll orf' s l~a l l  be substituted. 

3. Repent andsvingri.--(1) The Punjab Security Stbte 
(i-(imacbal Pradesh Amendment) Ordlnance, 1984 ( 1  of 19841 is hereby 
repealed. 

12) Notwithstanding such repeal anything donc or any action 
taken under the sald Ordlnance shall be deemed to have been done, 
or teken, under the corresponding provisions of this Act, as i f  this Act 
had rome into force 011 the day on which such thlng was done or 
actlon was taken. 

Under 

THE AIR (PIIEVEN'I'ION A N D  CONTROL OF POLLUTICN) p,c'r, I S ~ I  

THE I-IIMACllAL P H A D E H  AIR (PREVENTION AND CONTROL OF 
POLLUTtOX) RULES, I983 
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